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Order delivered on 11.08.2017

Mr. Amit Yadav, Proxy Counsel

ORDER

Learned proxy counsel for the petitioner is present and represent that

some more time will Lrequired for filing the synopsis. However, sufficient lbe

time, it is seen has been already granted vide order dated 13.07.2017.

Despite the same it is noticed that the synopsis has not been filed. However,

one final opportunity is given to the learned counsel for the petitioner to file

the synopsis within a period of one week from today.

Post the matter on 221d August 2017.
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